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PER SHAMIM YAHYA, ACCOUNTANT MEMBER

This appeal by the assessee 1s directed against the order of the 1d. CIT
(Appeals)-15, Delhi dated 21.07.2016 for the assessment year 2012-13.
2. Grounds of appeal taken by the assessee read as under :-

“On the facts and in the circumstances of the case and in law,
the 1d. CIT (A) Delhi erred in :

1. dismissing appeal against order passed u/s 143 (3) of the
ILT. Act, 1961 without providing due and adequate
opportunity of hearing;

1. confirming the disallowance on account of interest
expenses paid on secured loans used for the purpose of
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business in a sum of Rs.1,55,58,837/- without any cogent

reasons.”
3. In this case, Assessing Officer assessed the income as under :-
(1)  Income from house property - 1,53,97,466/-
(i1))  Income from other sources (interest) - 3,50,438/-
(i11)) Income from Profession & Business - 20,04,587/-
Gross Income assessed - 1,37,43.317/-
4. Upon assessee’s appeal, 1d. Counsel for the assessee noted that several

notices of hearing were given to the assessee but he did not comply. Ld.
CIT (A) proceeded to confirm the AO’s order.

5. Against this order, assessee is in appeal before us. We have heard
both the parties and perused the records.

6. Ld. Counsel for the assessee has pleaded that assessee was not given
proper opportunity to canvass the appeal before the 1d. CIT (A). He
submitted that on earlier occasions, the assessee has sought adjournment but
on last occasion, assessee’s adjournment was declined. The reason for
denying the adjournment was not complying with the notice of the 1d.
CIT(A). He prayed that the matter may be remitted to the file of Id. CIT (A)
to enable the assessee to properly canvass the appeal.

7. Ld. DR for the Revenue did not have any objection to this proposition.
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8. Accordingly, in the interest of justice, we remit the issue to the file of
1d. CIT (A). Ld. CIT (A) is directed to pass an order afresh after giving the
assessee proper opportunity of being heard.

9. In the result, the appeal of the assessee stands allowed for statistical

purposes.

Order pronounced in the open court on this 1% day of August, 2024
after the conclusion of the hearing.

Sd/- Sd/-
(VIMAL KUMAR) (SHAMIM YAHYA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Dated the 1% day of August, 2024
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